IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
SPECIAL BENCH

ITEM No. 120
(IB)-486(PB)/2018

IN THE MATTER OF:

Usha Devi ....  Applicant/petitioner
Vs.
Praveer Construction Pvt. Ltd. ....  Respondent

Under Section 7 of Insolvency and Bankruptcy Code, 2016(CIRP)

Order delivered on 13.05.2019

Coram:
Dr. DEEPTI MUKESH,
HON’BLE MEMBER (JUDICIAL)

Sh. S. K. MOHAPATRA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the RP Mr. Rakesh Kumar, Ms. Chetna Bisht, Advs.

ORDER

CA-871(PB)/2019

This is an application filed by the RP under Section 12(2) for
extension of CIRP for further period of 90 days from the expiry of 180
days which is coming to an end on 28.05.2019. The application is
annexed with minutes of 5t CoC meeting held on 27.04.2019 where
at agenda item No. 3 the proposal for making an application for
extension of CIRP for further three months beyond 180 days was
considered and resolution to that effect was passed by CoC approving
the said agenda with 96.61% voting rights. Considering the
submissions made by the Ld. Counsel and documents placed on
record the application is allowed in terms of prayer ‘a’ and extension
of period of 90 days is granted from the date of completion of the CIRP
of 180 days being 28.05.2019. Application is allowed.

CA-871(PB)/2019 stands disposed of.



CA-1315(PB)/2018

On 25.04.2019 bailable warrants were issued to procure
presence of Mr. Sudhir Khurana & Ms. Menka Khurana. The report
from the Police Station Vasant Kunj South, New Delhi dated
11.05.2019 is received. Ld. Counsel for the RP is directed to take the
notice of the said report and take further steps. Ld. Counsel for the
RP further states that the said Mr. Sudhir Khurana & Ms. Menka
Khurana have approached Hon’ble NCLAT challenging other orders
passed by this Bench and seeks liberty to serve the Ld. Counsel
appearing for Mr. Sudhir Khurana & Ms. Menka Khurana before
NCLAT. Liberty is granted. Let service be effected on Ld. Counsel for
the non applicant-respondents Mr. Sudhir Khurana & Ms. Menka

Khurana.

List for further consideration on 31.05.2019.
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